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No.HHC/Rules/14-61/90- Dated: 25.11.2003.

NOTIFICATION

In excrcise of the powersrconferred bg Clause
(2) of Article 2259 of the .Constitution of India and
all other enabling provisions in this behalf and in
supersession‘ of " all Rules, . Regulations,
Notifications and Orders etc. on the subject,
Hon'ble the Chief Justice of the High Court of

Himachal Pradesh, makes the following rules with
respect to recruitment, conditions of service,

conduct and appéal etc. of persons serving or the
- Establishment of the High Court ’of  Himachal
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1. Short title and‘;ommencement: )
(i) These iuies may be called "The Himachal
Pradesh High Court Offi&ers and the Members of the
Staff (Recruitment, Conditions of Service, Conduct
& Appeal) Rules,2003.
| (ii) The rules shall apply éo all oOfficers
and Members of the Staff of fhe Estaﬁlishment‘of

the High Court of Himachal Pradesh.

(iii) These rules shall come into force with -

, o . :
effect from the date of their publication in ‘the

official gazette. - B
2. Definitions: .

In these rules, unless the context otherwisé
requires:

(a) 'Board" means anv recognized Institution

conducting examinations uptoc intermediate standard
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o» awarding  diplomas as may be declared by the
Chief Justice to be so recognized for the purpose
of these rules. »
(b) “Chief Jﬁstice' means the Chief Justice of
High Court.of‘HimachélzPradesh.
(c) "Commission’ means the H.P.Public Service
Commissioﬁ. o .
(d) ﬂCbnstitutign' means Constitution of India.
(e) - 'Court' means -the High®™ Court of Himachal
.Pradesh. g o 2 o e o
(£) 'Estahlishmeﬁtf ‘means " andl  {nciundes — &bl
offices, Departments, Sections,,éraﬁcheé_and;
other ancillary Units and Wings of the High

Couft of Himachal Pradesh.
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(g) 'Governor' ﬁggns_the Governor of the State of
~:% -.-Himachal -Pradesh. .. .g-; ;»');;li:;
(h) = 'Member of the Establishment' means a person

-appointed in accordance with these rules or
the rules or orders in force prior to.‘the
commencement of these rules, but does not
inélude_fthe Officeys drawn -from - Himachal

Pradesh Judicial Service or Himachal Pradesh

k Higher Judicialiseryicg4;s-w SRR e
(i) 'Member of the Staff' means and includes the
employees/officials working ~ on _  the
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Establishment of the High‘Cour;,-other'than
Offﬁcers and also includeslall Class III ;nd
Class IV employees.

(j) 'Ofi;cers‘ meéns Qfficers appointed from
amongst the members of the Staff of the Court

and include Officers drawn from Himachal
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